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01/ 08/ 2005 These Petitions were called on for hearing today.

CORAM :



HON BLE THE CHI EF JUSTI CE

HON BLE MR JUSTI CE C. K. THAKKER

HON BLE MR JUSTI CE P. K. BALASUBRAMANYAN

For Petitioner(s)

Adv.

For Respondent (s)

VS.

M.

M.

M. ©Mbhan Parasaran, ASG

Ms. Asha G Nair, Adv.

M.

B. V. Bal aram Das, Adv.

N. N. Keshwani , Adv.

M. Anuvrat Sharma, Adv.

Ms. Varuna Bhandari GGugnani,

Ms. Pareena Swarup, Adv.
B. Krishna Prasad, Adv.

M. Amt Singh, Adv.

M. G Sarangan, Sr. Adv.
M. Sanjay Kunur, Adv.

M. Ranmesh N Keswani, Adv.

M. S V Deshpande, Adv.

M. Dhruv Mehta, Adv.
M. Mohit Chaudhary, Adv.
M . Harshvardhan Jha, Adv.

for Ms K L. Mehta & Co., Ad

M. CGopal Jain, Adv.
M . Rahul Sagar, Adv.

Ms. Vanita Bhargava, Adv.

M. CGopal Jain, Adv.
M. Navin Kumar, Adv.

Ms. Nandi ni Gore, Adv.

M. Grish Ananthanurthy, Ad



M. P P Singh, Adv.

M. Shivaji M Jadhav, Adv.
M. H manshu Gupta, Adv.

M. Brij Kishor Sah, Adv.

M. Chinnoy S. Khal adkar, Ad

M. S. K Nandy, Adv.

UPON hearing counsel the Court nade the foll ow ng

ORDER

The | earned counsel for the respondents subm
it that the matter is covered by

the decision of this Court dated April 08, 2005 in C. A No. /200

5 arising out of SLP(C)

No. 3826/2004 etc. (Conm ssioner of Incone Tax, Jalandhar Vs. Nawans
hahar Central Coop.

Bank Ltd.).

The | earned Addl. Solicitor General disputes t
he correctness of this statenent.

List for final hearing and disposal on a Frida

y.
SLP(C) No. 7411/ 2003 shal | al so be
listed for heari ng on the next date
alongwith this matter.
5
(AJAY KR JAIN) (RADHA R. BHATI A)

COURT MASTER COURT MASTER






